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Workmen ete.

Clauses 30 to 36 were added to the Bill.
The Schedule was added to the Bill.

Clause 1—(Short title, extent, commence-
ment and application).

SHR1 BHAGAT RAM : I beg to
move :

-t Page 1,
Omt lines 10 to 15.” (2)
1 want to delete the following portion :

*¢ Provided that if the Central Govern-
ment considers it necessay or ex-
pedient so to do in the public in-
terest, it may postpone o1 relax, to
such extent as may be specihed 1n such
notification, the operation of all or
any of the provisions of this Act in
any State or States for such period
mot extending beyond one year fiom
the date on which this Act comnes into
force."
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SHRI RAVINDRA VARMA : Mr.
Deputy Speaker, Sir, 1 am afiaid that
my. hon. friend has an unnecessary appre-
hension that this clause would lead to
delay in the implementation of this Bill
when it becomes an Act, That is not the
purpose for which these words have been
put into the Bill. But as my hon, friend
knows, this Bill also would 1esultin the
withdrawal or the repealing of certain
other Acts, which arc in existence today,
like the Orissa Dadan Labour Act, 1975.
Automatically, when this Bill is passed
and becomes an Act, if the Acts that exist
in some States for the protection of such
workers also lapse, there may be a situation
where the rules necessary under this Act
have not been framed and yet the
;\cts wh']i?ch exist :':ln the States cl_rlmcrrncd
apse. To provide against this it ia
to fchiwe some kind of synchro-
nisation with what is to be done in the
home State and what is to be done in the
host State, It is to provide for this
that these lines occur in this clause. I
hore my hon. friend will not oppose and
will not insist on this amendment.

SHRI BHAGAT RAM : In view of

explanation given by the Minister,

I seck the leave of the House to withdraw
my amendment.

s, (Amdt.)
Bill

MR. DEPUTY SPEAKER : Has I!e
the leave of the House to withdraw his
amendment ?

HON. MEMBERS : Yes.
Amendment No. 2 was, by leave, withdarwn,

MR. DEPUTY SPEAKER : The
questions 1s :

“ That Clause 1 stand part of the Bill™,

ete, of

The motion was adopled.
Clause 1 was added to the Bill.

The Enacting Formula and the Title wers
added to the Bill.

SHRI RAVINDRA VARMA 1
move :

 That the Bill, as amended, be passed”,

In doing so, I would like to point out
that the amendment of my hon. friend,
Mr. Chitta Basu, which has been ac-
cepted as Clause (g) might have to be
introduced as Clause (b) and consequen-
tial changes might have to be .
Subject to that, I move that the Bill,
as amended, be passed.

MR. DEPUTY SPEAKER : The
guestion 1s :

““That the Bill, as amended be passed ™.
The motton was adopted.

12°55 hrs.

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker, Sir, 1 beg to move®:

““That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

This Bill has been brought forward in
wursuance of a recommendation of the
joint Committee on Salaries and Allow-
ances of Members of Parliament. 1ts ob-
jective is to provide for free air travel
acility to an attendant while accom-
panying a blind member or a member
who is so incapacitated as to require the
assistance of an attendant,

"Moved with the recoramendation of the President.

1073 LS8,
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[Shri Ravindea Verma)

Since the Bill is very limited (n its ob-
jecﬁvelndi;vez. antl non-cantro-
versial, I hope t it would receive un-
animous support from all sides of the
Howe and will be passed without contro-
. versy.

I am aware that there are many other
matters on which the hon. members would
like statements to be made and amend-
metits to be moved. But I do not have
to be more elaborate. The hon. members
will easily understand that this is meant
to deal with a ific case and, therefore,
I would appeal to them not to in
anything extrancous and let this Bill be
passed without controversy,

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

There are Amendments to the motion
for consideratin, for referring itto a Select
Committee and for circulation. Shri
Vinayak Prasad Yadav—not here : Shri
Ram Kishan—not here, Shri Purnana-
rayan Sinha,

SHR! PURNANARAYAN SINHA :
(Tempur) 1 I beg to move

* That the Bill further to amend the
Salary, Allowances and Pengion of
Members of Parhament Act, 1954, be re-
ferred to a Select Committee consisting of
15 Members, namely :—Shri V.
Arunachalam aligs, * Aladi Aruna’ ;
Shri Raj Krishna Dawn, Shrimati V.
Jayalakshmi, Shri Sarat Kar, Shri Rinch-
ing Khandu Khrima, Shri R. L. Kureel,
Shri Mrituyunjay Prasad, Shri M. N.
Govindan Nair, i B. Rachaiah, Shri
Sougata Roy, Shri Padmacharan Samanta-
sinhera, Shri Ram Dhari  Shastri,
Shri Ravindra Varma, Shri Sukhdeo
Prasad Verma ; and Shri Purnanarayan

with instructions to go into the whale
question of revision of Salary, Allowances
and Pension and other facilities to the
Members of Parliament and to report
by the first day of the next semion.”

PROF. P. G. MAVALANKAR
Gandhinagar) : Mr. Deputy Speaker,
ir, 1 would have liked to .ﬁ
with my esteemed friend and my
friend, the Minister of Parliamentary
Affairs, and would not have taken the
time of the House—1 do not know why
he called “ extrancous things "’ by bring-
ing other matters, 'but I feel strongly on
some matters related to the title of the
Bill, namely, Salary, Allowances and
Pension of Members of Parliament.

It is quite true that it is a short Bill,
a simple Bill and a non-comtroversial
Bill. e purposc is good. Thercfore,
we must accept it. I stand to say I accept.
;t fully.m'i‘hc {hm‘:u to‘ the blind 0:&
afuel to the physically in capatitd
colleagues are such that ?“ must give
them, without lgl'nd@;r.ng them at all, In
fact, we shoul ave done this much
carlier. But my point is : Why is this
facility not cxxmﬁ‘cll to railway journeys
as well 2 After all, if a blind man goes-
by air, he nceds assistance apd, if he goes.
_I}{cmil. does he not need any asistance

h Munister may argue that the MP has a.
railway pass. But the railway pas is
only for First Class and Second Clam.
If a blind man needs amistance directly
and needs an attendant to assist him and
to sit with him close-by all the time, he
needs such amistance more on railway
journey than on air journey becauss the
railway journey is longer. Therefore, §
would like him to asure the House that
this facility will be given to the blind and
physically incapacitated members on
railway journcys as well. I would like
that assurance to be given that that will
be done.

The Long Title of the Bill haa thrae koy
words, Salary, Allowances and Pmsin‘z
I do not want to take the time of the
House by going into all these details.
l‘;a-bapa,_ on spme other occasion we may

0 1l

13 hrs.

I want to say that this whole questionr
of MPs salary, allowances and pensions
is a very sensitive subjett and any suggestion
to increase either pay, i.c., salary or allow-
ances or ion etc. becomes a matter of
acute itical delicacy. The reasoms is
very clear, that we, as Members of Parlia-
naht, are in a unique position in that we
hive absolute right to vote ourselves more
money out of the public purse. There-
fore, naturally people will criticise us more
and therefore we have to be more cau-
tious, I also realise that the pomibility
of abuse is there, and it is obvious. More-
over, we Members of Parliament should'
also be conscious of the fact that our use of
the power, namely to increase our or
allowances or pension, is carefully watched
by the public at large and, therefore,.any-
thing we do or say should not Be done
hurriedly or in an ill-concieved manner.
Having said that, I want to suggest....

(Interruptsons).

MR. DEPUTY-SPEAKER : Mr.
Visvanathan, that is not the way to
interrupt a Member.

PROF. P. G. Mi&Vl\ﬁ:fNﬁR : The
int is that the question arliamen
?p:ly is an important and vital isue, :r;
whatever we do is vital because whap wip



229 Salary Allowances VAISAKHA 19, 1001 (SAKA) cte. of M.Ps. (Amdt.) 230
m .

mtwedo notdogorwhatwed.t;c;ina
manner can grave
to the respect for Parliament and to the
public image of Parliament and the
ublic image of Members of Parliament.
ever before than in recent times the
public =t large, and particularly the in-
telligent, enlightened public opinion, has
had a critical attitude towards us Members
of Parliament and towards our institutjon
qfhr?nlihmt, and that attitude is that
iament and the MPs are Both to be
criticised. In other words, the image of us
and the image of Parliament has not been
as good or as happy or as healthy as we
would have liked it to be. Therefore,
this aspect of the matter has also to be
looked into.

There is alfo an increasing populist
demand for greater equality—that is,
why should Members of Parliament not
have the same facilities and allowances
av other prople have, even 1f MPs are
doing more work., It may be that there
is also pcrhalps an clement of envy rather
than of equality : I agree. But I would
like to say that Mr. David Lloyd George
had said in 1911 when, in the British
House of Commons, for the first time he
tried to introduce the idea of salary for
MPs. Mr. Llyod George, who was Chan-
cellor of the Exchequer in 1911, while
introducing a proposal to initiate paymént
to MPs, said *

‘When we ofter 400 a year as phy-
ment of Members of Parliament, it
is not a recognition of the magnitude
of the service, itisnota remuneratign,
itis not a recompensc, itis noteven a
salary, it is just an allowance, and
I think the minimum allowance, to
enable men to come here, men who
would render incalculable service 'to
the State....but who cannot be
here because their means do  not
allow it."”

Mr.  Deputy Sp}aknr. The
foposal of the Crancellor of the ex-
mqpft: preceded by this particular nt:t:-
ment, was challenged in the House of
Commons and it was pased by 256 votes
in favour, with 158 against. Of course,
much water has flown under the bridge in
the River Thames in London, and much
more in the River Jamuna here, I agree.
Byt the point is this : the salary may
remain static and may even continuc as
pure talary and nothing clse, but there isa
case for a certain type of increase in
allowance—not in salary—which myst go
with the needs and requirements of the
services and work and activities which
MPs are expected to perform.

I will make two suggestions briefly,
without going into the details, and the
ttce on Salaries and Allowapce

of MPs may go into not only these spg

B

gostions I am making but into all the
suggestions in detaf] and give a compéd-
hensive report so that the House can
discuss it in detail, in a cool and coni-
sidered manner, For example, when
we go by rail, we have the facility of a
pass and we do not pay anything. But
in a country of India’s size, long distances
have to be covéred sometimes more
quickly. If, for inatance, I go from here to
Madras by rail, I go free, butif I go from
here to Madras by plane, if I have exhangt-
ed the yearly cight intermediary free air
journeys during the sessions, then I must

y the whole fare. Why shdéuld it net

that if, beyond cigi‘;t free trips
if I go by ajir, I must be
allowed to deduct the rail fare from  the
air fare and pay the rest of the fare ?
I am not saying it should be free, but I
must be allowed to get a deduction and
pay thé extra fare. That would be a
good thing tecause India is a large
country and we want to save time. What
the Airlines lose, the Railways will gdin
and what thc Railways lose, Airlines will
gain : they arc two wings of the same
Government,

Sccondly, I want to make another point,
I beheve that we Members of Parliament
need an effective allowance for proper
Secrptarial assistance, especially the assise
fance of a stenographer hecause, like the
Ministers, we have enough work and im-
portant work. I will not say we have
more important work, but we have enough
work and important work, The Ministers
have all the facilities of the special assis-
tance of PAs, Secretaries and other facilities,
but we have none. I do not complain
that tbey have : I am not envious of
them, and I do not want to be a Minis/
at all. But the point is that if we are to
work as Members of Parliament effectively
we must get this assistance or a stepo=
graphers’ allowance.

About the daily allowance I would
say that there is a case for some hike
because of the fact that petrol prices have
gone up. To come from alam Air.

t to Western Court where I stdy,
used to pay Re, 20/- for a taxi. but now
I have to pay Rs. 25 or Rs. 27.%9‘1”'
while my allowance is static. e Mi-
nisters, Sccretaries, Deputy Secretaries,
Public Corporations’ Chairman, Deputy
Chairman and other ufficials have théir
cars or other transport but we have to go
by taxi or by a roach. I go by coach when
1 have time, but I have to attend Par-
liameht in time and so I have to take a
taxi.,, Why should I pay Rs. 27'50 ?
Therefore, there is a case for that also.

Laistly, in the Bill there is a word called
¢ aio:; *, I know that my friend has
E and definite views in this matter and
1 also know thata number of my colleagues
are np.init me in regard to this matter.
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[Mr. Deputy Speaker]

But I want to make this point before
f sit down that the provision for pension
to formsr Mcmbers of Parliament which
was made during the Emergency Parlia-
ment was illegal, immoral and unjust and
it must be abolished by the new Janata
Government forthwith, It is immoral
because it was done in the Emergency
Parliament, public opinion was not con-
sulted and Memb:rs of Pa-liament were
lured into it. It was given even for one
term of five years. Imagine a Member
of Parligment becoming a Member of
parliament at the age of 26 and ceasing
to be a Member at the age of 31,
From the age of 31 onwards untilhe dies —
and we want him to dic as late as possible,
say at 85 or go— is he to get pension ?
you mean to say that from the age of

g1 to the age of 91 or so he should go on
receiving prnition at Rs. 3o00/- p.m.?
This is a most obnoxious piece of legisla-
tion. I had opposed it at that time and
I want to go on record as saying ag?in
that when I retire as Member  or resign
or get defeated, I will not take this pen-
sion, as long as this obnoxious measure is
there on the statute book, because I do not
want to say onc thing and do another
thing in practice, This measurr must go.
If Members of Parliament have to be
given any awistance, let the Government
come with a new Bill, a new Bill giving
some kind of amistance to those Members
who'pay in terms of what is called a
*voluntary subscription’., If Members
of Parliament want to pay every month
some amount from their salary over a
period of years, Government can also
pay the same amount and then such
amount can be given as prnsion. This
should be limited to minimum two terms
and not one term. It should be *two
terms’ and not ‘ten ycars’ or  any
number of years, because sometimes there
may be a term of less than five years,
The minimum age must also be not less
than 55 years. Ifa man is 55, then he
can get prnsion  because he cannot get a
job clsewhere at that age. But if he is
only 35 or 37, he can get a job elsewhere
and he should not get pension at this
age. He muyst wait until 55 years and
then draw his pension till he is alive. I
am making this point bereausw I want
to Bo on record to say that I am not
zgaimt providing for old age to Mrmbers
Parliament who retire or resign or who
are not in Parliament. But I am totally
onmed_ to the whole purpose and idea
of pension to Members of Parliament
because Members of Parliament are pot
coming here to do a job ; they come here
to fulfil & certain public calling ; it is an
obligation. It is not a pensionable job.
It is a public service for which, in the
old age, the Members of Parliament them-
stlves, by voluntary subscriptions, and

MAY §, 1979

of M.Ps. (Amdt.) Bill 232

tly assisted by the State can certainly
ve it,

I want to conclude by saying that the
Members of Parliament must have good
salary and allowances and proper facilities
in such a way that their work and effi-
ciency are never jeopardised, We must
also ensure that we do not do anything by
which we will become out of pocket.
We do not want only rich people and
upper middle-class peuple to come  here,
We want anybody with a sense of public
service to come and serve the Parlia-
ment and the people. While we must
ensure that the Members of Parliament
must not go out of pocket, at the same
time we must also epsure that the Mem-
bers of Parliament must not be allowed to
pocket a lot of money and a lot of other
facilities in the name of «fficiency and
seryice, This is the point I want to
make. A good salary, adequate allow-
ances and proper facilitics are necessary to
stop the MPs from bring tempted into
having part-time employment or from
bring lured into one or the other types  of
undesirable practice of raising money.
If we do that, I am quite sure that  our
image as MPs and the image of our
Parliament will go up in the cyes of the
rnplvin terms of our integrity, «ficiency,

onesty, dedication and sustaincd hard
work to  contribute and add to public
wellare and public morality.

SHRI PURNANARAYAN SINHA :
In support of my amendment and of what
Prof. Mavalankar has said, I would only
say this. I have a Private Members®
Bill on this, but it has not been lucky
enough to come in the ballot for discussion
during this Session.

SHRI HARI VISHNU KAMATH
}Ho@angalmd} : You got Category A
or it.

SHRI PURNANARAYAN SINHA :
IThave gotit. But ithas not come u in‘thc

ballot for discussion during this on.
It has got the ninth position,

Prof. Mavalankar has suitably and ably
put forward the justification for givi
adequate salary and lowances an
proper facilities to the Members of Parlia-
ment ; he does not want them to run out
of pocket. But many have been running
out of pocket for the last two years.
have been getting money from home in
order to maintain myself., I am sleepi
for only four hours. I have to atten
to heavy correspondence work and the
other things. I have no secretarial facili-
ties, I am alone using three typewriters,
I am typing 50 to 6o letters every day ;
I work 2 O’'Clock in the morning.
So, 1 say that the facilities should be
increased.
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There is no harm if the Members of
parliament belonging to all political partics
sit together, put their heads together and
discuss this. My Private Members’ Bill
is there. That may also be amended to the
extent necessary. But it should come in
an official way. So, I request the hon.
Minister to acccpt my amendment. We
have only six weeks’ time before the next
sitting of the House, and during this period
we can discuss this and make our sugges-
tions. He should agree to it, Then a
comprehensive  Bill 1evising the salary
and allowances of the Members may come
uE in the next Session, and we should be
able to pass that immediately because
everywhere there are complaints.  Almost
all the Members have prompting
me to bring up my Billas early as possible.
Let us through this Bill give relief to the
Members of Parliament. I would only
request him to accept my amendment,
1t only means that it goes to another
Committee. He willbe very much there,
His voice willbe very much hcard there,
The revision may be discussed there and a
fresh  Bill may be brought before the
House. I moved my amendment kecping
thix thing in view. [ request the Minister
to accept my amendment,
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MR. DEPUTY SPEAKER : Nothing
will go on record. Mr, Ravindra Varmay
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(Interrupions) **

D;I:RI SRA\:;NDRS& VAhRMAl : M.rd
peaker, Sir, when I move
the mtztwn for consideration I had hoped
that there would be no prolonged discussion
in this House on the Bill. This was
because, as some hon'ble Members pointed
out, it has been felt for long that a Bill of
this kind was necessary to ensure that
an han’ble colleague of ours who had same
dfficulties was helped to see that he
did not countinue to suffer from the

handicaps.

Taerefore, Sir, the purpose of the
Bill was verv limited, and the objective
was only to see that he does not have to
suffer for a longer period as he has been
suffering for the last two years. Any
geference of this Billto a Select Committee
on th+ ground that therc arr many other
matter. related to salaries, allowances and
pension of which this House must _think,
and co ne to conclusions would be to pro-
long the period for which the hon'ble
Memb v is under a handicap.

Thrrefore, Sir, I would apperal tu the
hon’ble Members who have talked of
a sslect committee not to suggest that
this Bill be sent to a  select committee,
(Interrup'ions)

inen there are many points as far as
salaries, allowances and  pension are
concerned which have been  agitating
the m ad of the hon’ble Members, Iam
well aware of them. I can understand the
impnctance of facilities to the hon’ble
Memb=rs, I can understand the indignation
of the ho1'ble M 2mbers that the facilities
that they n ed are not being made available
to them as early as they want these
fucllities to be made available to them.

Sir, I do not know what I should say
about the speech that I had the occasion
to listen to from my hon'ble friend.
Mec. Mavalankar. He is not quite sure
what I am going to say.

PROF- P G. MAVALANKAR : I
am very sure, You will say something
which will please me, but will not satis-
{y me. .

SHRI RAVINDRA VARMA : Sir,
Mr, Mavalankar is a very gifeed speaker
and, tharefore, when he started his speech
T was not quite sure which way he will
proceed. I wass reminded of a great
oration which we have read in Shakespeare,
the oration of Mark AntonyJ

SHRI HARI VISHNU KAMATH :
That was a funeral oration,
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SHRI RAVINDRA VARMA :Inm
this case it was not a funeral oration, but
I almost felt on occasions as though 1 was
hearing the words: And Brutus was an
honourable man. But he did, I must say,
give evidence of his gift in that he began
with an appropriate propitiation of publie
sentiments, and then he moved to some
mundane matters where he feit that
Members were suffering from handicaps,
He distinguished between salaries and
allowances which are essential to ensure
that work and efficiency are not jeopar-
dised. Then he went on to the gquestion
of pension, on which he made minor
demarche in the House; he will have ucca-
sion to make a major demaeche, having
perhaps not an inconsequential impact,
on some future occassion. But he did re-
gister his appropriate indignation on the
question of pension as well, 1 began by
saying that I did not want to bring in ex-
traneous matters. When I said extrane-
ous matters I did not mean cxtrancous
to the words in the Title of the Rill, but
extraneous to the clauses of the Bill. There-
fore, Sir, I am under a handicap. 1 feel
templed to cross swords with my hon,
friend but I shall resist that temptation
because 1 know I will be worsted 1n the
bargain. I did not want the House to

et into things which are cxtianeous to
?he clauses of the Bill, The House is aware
that Committee on Salaries and Allowan-
ces of Members of Parliament has gone
into all these matters and other matters
which the imagination or the requirement
of hon. Members have prompted them
put up before this Committec. Well, the
Commuttee has made some recommenda-
tions. They are being considered. Cer-
tainly the Government will come up be-
fore the House with its own proposals on
the basis of these recommendations. At
that time all these things can be discussed.
Therefore, Sir, I would appeal to hon.
Members not to think that Mjnisters
are not aware of the difficulties of hon.
Members. Of course, it is open to hon,
Members not to think of the difficulties
of Ministers.

PROF, P. G. MAVALANKAR :
We are sympathetic to you.

SHRI RAVINDRA VARMA : I
know you are sympathetic. The reference
n the saying is not to the stab in
the front. But, be that as it may.
T would 1 to the House therefore to
g‘ll this Bill and not to send itto a
clect Committee.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : Whatis the substance ?

MR. DEPUTY-SPEAKER ¢ He bhas
asked you to pass the Bill, without
seading it to a Select Committee,

mNot recorded.
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There is an amendment by Shri
Purnanarayan Sinha.

SHRI PURNANARAYAN SINHA :
The Joint Committee considered all these
for two years and I was there for one year.
The Joint Committee got applications
from 225 members for revision of the
allowances and it could not come to a
decision,

MR. DEPUTY-SPEAKER : So,
you are not withdrawing it. All

right. Iwillputittothe voteofthe House.

The question is :

“That the Bill further to amend the
Salary, Allowances and Pension of
Members  of Parliament Act, 1954, br
referred toa Select Committee consisting
of 15 Members, namely :—Shri V.
Arunachalam  aliss ‘Aladi  Aruna’,
Shri Raj Krishna Dawn, Shrimati, V.
Jevalakshmi,  Shri Sarat Kar, Shri
Rinching Khandu Khrime, ShriR. L.
Kureel, Shri  Mrityunjay Prasad,
Shri M. N. CGwvindan Nair, Shri B.
Rachaiah, Shri Sougata Roy, Shri
Padmacharan  Samantasinhera. Shri
Ram Dhari Shastri, Shri Ravindra
Varma, Shri Siukhdev Prasad Verma ;
and Shri Purnanarayan Sinha.

with instructions 10 go into  thc whole
question of revision of  Salary, Allow-
wances and  Pension and other facilities
to the Members of  Parliament and to
report by the first day of the next
session.”

T he motion was Nagatived

MR. DEPUTY-SPEAKER : Now
the question is :

“That the Bill further to amend
the Salary, Allowances and Pension
of Members of Parlaiment Act, 1954,
be taken into consideration.”

The motion was adapled,
Clanse a-—{Insertion of new Section 6D)

MR. DEPUTY-SPEAKER : Now

we take up clause-by-clause considera-
tion.

Clause 2,

Mr. Mrityunjay Prasad. Are you
moving all the three ?
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Mr. DEPUTY-SPEAKER : All
right ; you can move your amendment
v 3 lna 4.

tmﬁmﬂ PRASAD :

Page 1, lines 12 and 13,—

Jor “air as is referred to in cluase
(b) of sub-section (1) of section 4 or
clause (b) of sub-section (1)  of section
5 »

substitute
“air rail or steamer as is referred
to in sub-section (1) of section 4 or
section 5" (3)

Page 1, line 16,—
after ““aic" insert—

*, rail or steamer, as the case may
be, by the class towhichthc  Member
is normally entitled” (4)

MR.DEPUTY-SPEAKER : Mr. Bharat
Bhushan is not  here. You may speak
on your amendments,
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SHRI RAVINDRA VARMA :1
would like to inform the  hon. Member
that the Minister of Railways, has
already taken administrative action
regarding this. Thatis why there isno

ision here in thisregard.  There-
ore, it is mot necessary to have an
amendmet for this  for which adminis-
trative action has already been taken,
I hope he will not press this amendment,

MR. DEPUTY-SPEAKER : Are you
withdrawing this amendment because
aduaiinistrative action has already been
taken by the Railway Ministry ?
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SHRI RAVINDRA VARMA : The
facility is available in the Railway.
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SHRI RAVINDRA VARMA : For
a blind Member, thisfacility isavailable,

o w W7 : S%E 4E #  weman
TR IR aE & T 8Ty
§ 5 Wt ¥ 7 ag glaar fodedt 7 2w frdaw
dfrggaiamr dag Fagms & | w7
W gfaar g, I A ot foaefy 7

SHRT RAVINDRA VARMA : This
facility is available for blind and other-
wisc incapacitated.

SHRI MRITYUNJAY PRASAD :
I seck leave of the  House to withdraw
my amendments,

Amendments Nos. 3 and 4 were by leave
withdrawn.

MR. DEPUTY-SPEAKER : The
question is :
«That clause 2 stand part of the Bill™
The motion was adopled
Clause 2 was added to the Bril,

Clauge 1, the Enarting Formila and the
Title were added o the Bill.

SHRI RAVINDRA VARMA : I
beg to move @

“That the Bill be passed..”

MR. DEPUTY-SPEAKER The
question is :

“That the Bill be passe 1”
The motion war adoplrd,

x3°33hrs.
UNION DUTIES OF EXCISE
(DISTRIBUTION) BILL,

ESTATES DLTY {DISTRIBUTION)
N[AB&{ENT BILL

ADDITIONAT DUTIES OF EXQISE
(GOODS OF SPECIAL IMPORTANCE)
AMENDMENT (BILL

MR. DEPUTY-SPEAKER : Now, we
take wp the  uext item, Shri Satish
Agarwal.

THE MINISTER OF STATE IN THE

* MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : Ibegtomove:
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SHRI HARI VISHNU KAMATH
(Hoshangabad) : I am na a point of
order. I am sorry to raise this point
of order. We have! not had the pleasure
of sceing thc scmor Dcﬁuty inister
for several last week
also, the ﬁnancc B;ll was in his name and.
he could not turn up.

_“MR. DEPUTY-SPEAKER : " He is
ill.

SIIRI HARI VISHNU KAMATH :
This Bill is in his nam~. Rule 76 ia
very explient ard  unambiguous, It
5.v 3

“26. No motinn that Bill be taken
into oo-.ndcra.tmn or be passed shall be
made by any member other than  the
member in charge of the Bill and no
motion. . ... P T 1 R

Providid that if the member in
charge of a Bill is unable, for reasons
which the Speaker considers  adequate,
to wme the next motion 1n regard to
his Bill 2t any subscqu-nt stage after
introcurtion, he may authorise another
mriabet to move that particular miotion
with the approval ol the Specker.”

Now, th. S~ninr D¢puty Prime Minis-
wr hs beenall Byt today  the  positioa
1 wwuld like to  krnow 15 whether he has
writiee to wou ibuut this matier,

MR. DEPUTY-SPEAKLR :  He has
writter, 40 the Sprak+ and the Speaker
has authorisca Mr. Satish Agarwal to
move this B:ll.

SHRI HARI VISHNU KAMATH :
1 hepe his health is better and he has
been improving. We  are all anxious
toknow whether hie healihisimproving,

MR. DEPUTY-SPEAKER : His
health 13 impioving, Now, Mr, Satish

Agarwal,

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHR1 SATISH AGARWAL) 1 I
beg to move® @

“[hat ite  Bill to provide for
the payinent out of the consolidated
Fung of 1ndia of sums equivalent to
a part of thic net proceeds of certain
Union dutics of exmse to the Stases
to which the law imposing the duty
extends and for the distribution of
those sums among those States in
accordance with the  principles recoms
ended by the Finance Commission in

*Moved with the recommendation of the President.



